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THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): la) and
(b). No, Sir. The existing railway 
rules are adequate.
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THE MINISTER OF RAILWAYS 
(SHRI T A. PAI)- The applicant has 
to declare his nationality and, after 
that, the police verification and verifi­
cation through civil agencies are also 
made before the appointment is made. 
As fax as we know, the present posi­
tion is that we have two persons who 
are considered Pakistani nationals. 
One is from Bangladesh and, there-* 
fore, his nationality is not very cer­
tain. The other is a Christian who 
has applied to the Home Ministry for 
regularisation of citizenship. If the 
hon. Member has any more informa­
tion, I would like to have it.

MR. SPEAKER; About the Bangla­
desh one, Bangladesh nationality is 
sure, not uncertain. Next Question.,

SHRI G. VISWANATHAN: He war 
not sure about the answer that he 
gave us. So, I would like to get a 
categorical answer from him.

MR. SPEAKER: About Bangladesh 
it is sure, not uncertain. I have al­
ready corrected him.




